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2.9.02 	List again on 1,10,2002 to 

enable Mr. (.Deb Roy 1  learned Sr. C.G.S. 

C. for the Respondents to obtain necessH 

'instructions on the matter. 
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Member 	 Vice-Chairman 

mb 

1.10.02 	Heard Mr. A.(. Choudhu'ry, 1earae 
Addi. .G.5.C*  for the Respondents. 

Issue notice to show cause as 
to why the application shall not be 
admitted. 
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6.11.02 	Heard Mr, Ad<. Choudhury,  
learned Addl, C.G.$.C. for the 

respondents. 

'The appktcatjon is 
admitted. Call for the records, 

List on 5.12.2002 for 
orders. 
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c) 
O.A. 255/2001 

Mr A.K.Choudhury, learned Add1 
C.G.S.0 has stated that he has received 
se instructions. mr Choudhury also 
stated that ximm no steps were taken 

S the respondents authority did not 
receive any copy of the application. 
This is an old matter • Instead of keeping 
the matter alivel we requested Mr Choudhur 
to submit a written statement onperusal 
of the O.A. itself and submit the same 
within 10 days from today. 

List on 18.12.2002 for hearing. 
The case may be represented by the 
applicant if he so desires. 
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20.12.2002 	 Heard learned counsel for the 

1 respondents. Hearing concluded. Judg-
ment delivered in open Court, iept in 
separate sheetso l  The application is 
disposed of. No order as to costs. 
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CENTRAL A MINISTRATIVE TRIHUNAL 
GUW.AHATI I3ENCH 

/ 
O.A. / )k.. No, A.5 	Of 	2001. 

20.12.2002. 
DATE OF DECISION 

ri NaJdaLaL SarJ(ax 	, , 	 .ApPLIC&NT(S). 

ADvOCATE FOR THE 
PPLICA.NT(S). 

H 	 - VERSUS - 

.Uiipno inaia & Or3.. 	 EsPoNL)NT(S). 

1 	M4.,A4)ebRQY 	C.G$.C.0 	 ADVOCATE FOR TH 
RESPO.N1JENT(S). 

THE HIN1LE MR. JUSTICE D.N. CHODHiJRY, VICE CHAIRMAN. 

THE HONLE MR. K.K. SHARMA, ADMINISTRATIVEMEM3ER. 

Whthr Reporters of local papers may be allowed to. see 

t ht ' j!idgment 7 

To be referred to the Reporter or not? 

Whethr their Lordships wish to see the fair copy of the 
jud.gnt ? 

Whthr the judgment is to be circulated to the other 
Benchles 7 

Ju4gmnt delivered by Ho t ble Vice-Chairman. 



CENTRAL ADMINISTRATIVE TRIBUNAL 
	 4/ 

GUWAHATI BENCH 

Original Application NO.25 of 2001. 

Date of Crder : This the 20th2December, 2002, 

THE HON'I3LE MR. JUSTICE D.N. CHOJDHURY, VICE CHAIRMAN. 

THE HON'BLE MR. K.K. SHARMA. ADMINISTRATIVE MEMBER. 

Shri. Nandalal Sarkar, 
s/o Late Mongal Chandra Sarkar, 
Village Gopinagar, 
P.O. i<alkalia, 
west Tripura. 

S • * Applicant. 

-VERSUS + 

union of India, New L1hi, 
Represented by the Secretary to the 
Govt. of India, 
Ministry of Communications, 
New Delhi. 

The Chief postmaster General, 
NOrth.Eâstern Circle, Shillong, 
Meghalaya 

The Director of postal Services, 
Tripura tate, 
Agartala. 

. . . Respondents. 

By Mr. A.Deb Roy, Sr. c.c;,s.c. 

OR D E R 

CHOWDHURY, J (v.c. ):- 

The matter was taken up for hearing since 

the case was pending before the Tribunal for long. BY Memo 

NO. Staff/175/SEL/99 dated 4.11.1999 the Chief postmaster 

General N.E. circle, ShilIong accorded the approval for 

a)pointment of 28 candidates in different units on 

compassionate rounds. The name of the applicant 8ri 

Nandalal 5arkar was appeared in serial No.15 for the 

Postman atAgartla. The aoplicant was a son of Late 

Mongal Chandra Sarkar who Was a group 'D' emplcyee of 

COfltd .2 



Bisalgarh Sub-post Office and the applicant was shown as 

SC candidate. By impugned Communication dated 25.5.2001 

the waiting list of approved candidates for compassionate 

appointment was discontinued and the option for appointment 

was sought for from the approved candidates on Compassion-

ate grounds for consideration of absorption by other 

Ministries/Departments. The app lic ant assai led the legitimacy 

as stated above. 

	

2. 	From the materials on record it is apparent that 

the department considered the case of the applicant for 

appointment on compassionate grounds and infact, his name 

was approved f or appointment. However, the authority by 

order dated 2505,2001 decided to discontinue the list of 

candidates approved for compassionate appointmcnt and sought 

for their willingness for consideration of absorption by 

other Ministries. Apparently, the action of the respondents 

can not be said illegal and arbitrary. The authority 

considered his Case justly,fairly and reasonably. Needless 

to state that the authority took Walt are measure to provide 

the benefits to the members of the family of the person who 

rendered service in the department, who died in harness. 

It is a beneficial scheme introduced by the Govt. as benevolnt 

employer. 

	

3. 	Considering all aspects of the matter, we feel that 

it is a case which the department should consider the Case 

of the applicant for appointment against any vacant posts 

including a post like Gramin Dak as per law. 

Subject to the observatiors made above, the 

application is disposed of. No order as to costs. 

K.J<. SHARMA ) 	 ( D.N. CHCWDHURY ) 
ADMINISTRATIVE MEMBER 	 VICE CHAIRMAN 

mb 
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CENTRAL /1IN1STRAT1V TRIBUN1L, 

RajQarh Road, Bhangagarh 
Guwahatj-3, 

Dated Guwahatj the 1st August,2002. 

No. CAT/GHY/udl./ 21 2 	dated 

To 

Sri Naflalal Sarkar, 
Rsice6t of Village Gopinagar, 

	

• 	P.O. K'alkali, 
c. 

• 	 . 	West Tripure. 

Sub.: Defoctije application. 

	

af? 	Thie o#'fice letter datec 13.7,200. 

We have already informaQ you vidü our letter or 

• vonnumer dated 13.7,200t regarding your derective. 
application which is raoeived us by post'. But you have 

neither removed the d ePecte nor: attend thi3 office till 
dat.M I P you rail to attend this office on or before 

• 	 • 	
. 

 

20,842002 to remove the aefects of your application, we 

wifl return the same to you. 

'1 

• 	. 	 . 	 ,• 

Your.faithf,lly, 

0 	 '•" 	 •• 

(SECTxow.lrrxcER) • 0 ,,,  

• 00 •  

0•\ 
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No.CT/GHY/56/Judl/9 	
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CENTRAL ADMINISTRATIVE TRIBUNAL 	 \ 
:• GUWHATI BENCH 

Rajgarh Road 
Bhangagarh, Guwahati-5. 

Dated Guwahati the 	July, 200 
r. 

To, 
Sri Nandalal Sarkar 
Resident of Village Gopinagar 
P.O:- Kalkalia, West Tripura. 

t I Sub'- Regarding your defective application. 

Sir, 

.1 am to inform you that there are some defects in 

the Original Application which you have sent to this 

Registry. by Post for .  filing. Therefore., you are 

requested either to send five photo copies of the 

Original Application alongwith an application praying 

before the Hon'ble Tribunal to decide the case on merit 

as absentia, if you do not want to appear• in person or 

you should personally attend this Off ice to remove the 

defects of the application and also for appearir, ç in 

person as early as possible 

Yours faithfully 

I 	

Section. Officer 



AID 

• 	
, 

\\ 

I 
I 	t Benc. 

I 

IN THE CENP1W ADMINISTRMIVE TRIBUNAL. 

GJWAHATI BENCH. 

CASE NO. 	Or 	
/20010 

BEWEEN 

• 	Shri Nandalal Sarker, 
• 	Son of Late Monga]. chandra Sarker, 

• 	Resident of Village Gopinaar, 
P.O. Kalkalia, West Tripura. 

APPLi. 

• AND  

1. The Union of India, 	 •. 
Represented by the Secretary to 
the Government of India, • 	
Ministry of Communication, 
NEW DELHI. 

• 	2. The chief Postmaster General, 
• • N.E. Circle, Shillong, Meghalaya.. 

3. The Director of Postal Services, 
Tripura State, Agartala. 

•.. 	RESPONDE. 
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IN THE CE!WRAL ADMINISTRATIVE TRIBUNAL: 
GUWHJI BENQ. 

b 

BWEEN 

Shri Naralal Sarker, 
5/0. Late Mongal thandra Sarker, 
Village Gopinagar, 
P.O. Kaikalia, 
West Tripura. 

000 J4PLICN. 

Union of India, New Delhi, 
Represented by the Secretary 
to the Govarmnant of India, 

Ministry of communications, 
NEW DELHI. 

The thief Postmaster General, 
North Eastern circle, Skiillong, 
Meghalaya. 

The Director of Postal Services, 
• 	 Tripura State, 

• 	 GAA. 

RESPONDENTS O  

* 

0 	
DE1AILS OF APPLICATIO N . 

(a) • Name of the 	plicant:. 	Shri Nandalal Sariçer. 

• 	 (b). Name of the father: — 	Late Mongal chandra Saror. 

 Age of the Applicant:- 	5 years. 

 Designation and parti- 	Chief 	it*ster General, 

cilars of Of fice(Name 	N.E. Circle, Shillong 
Station) in which 	accorded to the appointment 

& 

cmployed or was last 	of the applicant as Postman 
in the Agartala Division yide anployed before ceasing 

to be in service: 	 Meno. No.Staff/175/ 99 ' 
dates 4th Novembor,1999. 

 Office 	dresS:- 	 Not yet appointed1 so 
aoes not arise. 

Contd-4. 



(Page 2). 

(f) . Address for service of 	Shri NandalalSarkar, 
Notices:. 	 8/0. Late Mcglctb. Sarker, 

• Village 	Gøpinagar,, 
• 

P.O. Kalkalia, 
West Tripura. 

AICXLARS OF RESPOENrS. 

(a). The Secretary to the Government of India, 
Ministry of Communication, 

• NEWDELHI. 

• 	(b). Thechjef Postmasteräenorai, 
North Eastern Circle, Shillong, 

• Meghaláya. 

(c). The Director of Postal Servicos, 
Tripura State, Agartala. 

• 	 •• ARrIwLARs OF ORDER AGAINST WHICH 
PPLICAION IS MADE:.- 

• Order in Memo. No.Staff/175/sEJ/99 
datedShillong, 4th November, 1999. 

• Letter 	f reference NO. BB-7//SEL/lx, 
dated1  Agartala 1  the 25th May, 2001 issued 
by the Director of POstal Services, Tripura, 
Agartala. 

• 	 (c). Subj ect in brief 	Approval of the appointment 

Of the applicant to the poSt 
• 

• 	 of Postman was accorded by the 

ief Postmaster General, NE 
• 	 • Circle, Shillong, but it was 

• cancelled by the Director of 

Postal Services, Tripura,Agartala 

vide letter NO.B4//SEL/Rolx, 

dated, Agartala, 25th May,2001. 

contd-. 
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(page 3). 

JURIJIION OF THE TRIJNL: 

The applicaeclares that the subject 

matter of the order against whih he wants redressal is 

within the jurisdiction of theLd. Tribunal. 

LIMIrArION 

The applicant further declares that the 

application is within the limitation prescribed under 

section 21 of the' Central Administrative Tribunal Act, 1985 

and the impugned order dated 25th May, 2001 was received 

by the applicant on 13.6.2001 by post. 

FAS OF THE CASEt 

1. 	 That, the father of the applicant, namely, 

Mongal Chanda Sarkor was an employee under the Postal - 

Department, Govt. of India and lastly posted at the Bisalgarh 

Sub-Post Office, Bisalgarh.' He. was a Group.-D employee. He 

died on ///) 	After his death, the applicant being 

son of said Mongal ch. Sarkar filed an application before the 

Director of Postal Services, Tripura, Agartala, praying 

for appointing him in any post under the Postal Department 

as a Die-inharnosS case. The application was forwarded 

by the Director of Postal Services, Tripura, Agartala to 

the c1ief Postmaster General, NE Circle, Shillong. A 

number of correspondences took place 'in between the 

applicant and the Director of postalServices, Tripura, 

Agartala, in the matter of his appointment and 'ultimately.  

Contd-4. 
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his case was.reconnond0d by the Director of Postal 

Services, Tripura, Agartala to the Chief Postmaster General, 

N.E. Circle, Shillong. Having áonsidered all the part-

oilers regarding the applicant, the thief Postmaster 

General, N.E. Circ'e , Shillong issuOd an order vide 

Mcmo. NO. Staff/li 5/SEL/99, dated Shillong, 4th NOVa,1999 

approving the appointment of the applicant to the post 

of Postman under the Agartia Division. In the Memo. 

of approval, the applicant is in serial No. 15. This 

letterof approval was also conurunicated to the applicant 

by the chief Postmaster General, NE C±rcle, Shiliong. 

photo-copy of the Memo. d6te4th Nov0 0 1999 
is annexed hereto and ma riced as ANNEXURE. 

2. 	That, the applicant had been waiting for 

appointment to that post from the Director of Postal 

/1 
7 	Services, Trpura State, Agartala, Wt instead of 

issuing any appointmeflt letter, the Director of postal 

Services , Tripura, Agartala, informed the applicant 

that the waiting list of approved candidates for comp-

.ssionato appointment have been, decided by the Department 

to be cancelled with ininediate effect • By this letter 

it was also informed to the applicant that it was dec*ded 

to obtain willingness from approved candidatea'of compa-

ssionate grounds for consideration of a1bsortiOfl by 

other Ministries/DePartments and the applicant was 

I 

• Cont 
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reested to sunit his willingness by furnishing 

Bio-data in the enclosed Proforma duly filled in as early 

as possible for onrd aubniesion to the circle Office. 

Copy of this letter dated 25th May, 2001 
issued by the iirector of Postal Services, 
Tripura, Agartala, is a•nnexd hereto 
and marjed as NNELJRE-Z. 

Being aggrieved by that order dated 25th 

May, 2001. the applicant files this application before 

this I. Tribunal on the following groubftt- 

GR5UNDS- 

Fdr that, the order contained in the 

letter dated 25th May, 2001 (Annexure-2) issued by the 

Director of Postal Services, Tripura, Agartala, is 

illegal abd without jurisdiction. The approval of 

the appointment of the applicant to the post of Postman 

was accorded by the chief Postmaster General. NE Circle, 

Shillong vide Memo. dated 4t November, 1999 (Annexure-1) 

and as such, the Director of Postal services, Tripura, 

Agaetaia, has no jurisdiction to pass this orer dated 

25th May, 2001. 

(b) • For that, no reasons have been con*nuni 

cated to the applicant about the cancellation of the 

appointment of the applicant. 

contd-. 
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(C) • For that, the applicant' $ appointment 

was approved and accorded by the Qjief postmaster General, 

N.E. circle, Shillong on compassionate ground and as a 

Die-in-harness case and in that view of the matter the 

appointment cannot be cancelled by the Director of postal 

Services, Tripura, Agartala. 

• For that, in spite of the fact that the 

appointment was accorded in November, 1999 and after a 

long period, the Director of Postal Services, Tripura, 

Agartala issued the impugned order pf cancellation vide 

letter dated 25th May,. 2001 and there is no justification 

to delay the appointment and cancelling the appointment 

after such a long period. 

• For that, the applicant had been inxiously 

• 	. waiting' during this long period for appointment to the 

post of. Postman in pursuance of the order issued by the 

Chief Postmaster General, NE Circle, Shillong vido Memo. 

dated 4th November, 1999. He has been passing his days 

almost in àtarving condition and he finds no other means 

of livlthood. In that view of the matter, cancellation 

• 

	

	of the order of appointment is most unreasonable and  

against tb6 principles of natural justice. 

(f). For that, the Director of postal Services, 

Tripura, Agartala, as1ed me to suthit petition in proforma 

for consideration of absorption by other MiniStTiOSOPttS, 

contd-7. 
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but this is absolutely illegal and unreasonable inasmuch 

as the othór Ministries/Departments have nothing to do 

for the appointment of the applicant. As such, this sort. 

of decisior/direction is meaningless and most unreasonable 
other 

as thMinistriea/Depaztmenta are not bound to appoint the 

applicant inasmuch as the applicant' 8 case is baSed on 

dieiharnes on account of death of his father, who was 

an anployee in the Postal Department. 

ELaIE'8 SOUGH POR. 

In view of the facts mentioned above, the 

applicant's prayaD for the following reliefs:- 

To cancell the order contained in letter 

• NO. 1B..7/C/SL/Rolx, dated Agartala, the 

25th May.'2001. . 

(b) • To ditect the respondents to issue letter 

Of appointment in favour of the applicant to 

the post of Postman under the Agartala Division. 

within a time to be specified. by this i4. 

Tribunal with effect from 4th November,1999. 

•(cY. To grant arrears of salaj in the scales 

Of pay of Postman with restrospective effect 

i.e.. 4th Nov., 19990 
r 	 . 

) Other relief or reliefs as the Hon' ble 

Tribunal may deem it fit and proper' 

Cortd-8. 
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10 	 That,, the applicant files this petition before 

the Hon' ble Tribunal by post as there is no sitting at 

Agartala and further facts that the applicant is a very very 

poorV person and has no financial capacity to engage a 

Lawyer and send a Lawyer to Guwahati for conducting this 

application. 

That, particulars of Postal Order in respect of 

the Application Fees is as follows:- 

Number of Irdian Postal 	 /O 
Order 

Name of the Issuing 	General Post Office, 
Post Office: 	 Agartalai 

Date of issue of 	 / s? 
Postal Order  

(iv). post Office at which 	GUWAHI. 
payable $ - 

III. List of .Enclosuresk- 

• (a). Memo. No. Staff/175/SEL/99, Shillong 
dated 4th Novathet, 1999 according approval 
of the chief Postmaster General, NE Circle, 
Shillong of the appointment of tbd applicant 
to the post of postman under Agarta].a 
Division. (ANNEJRE-I). 

- (b). cancellation of the said approval letter. 
vide No. BB-7/c/S/lX, Agartala, dated 
25th May, 2001, issued by the Director 
of Postal Services, Tripura, Agartala. 

(c). Postal orders ; - FA{ 	 Lr- ? 

VERIFICATION FOLLOWS. 
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VERIFlCJlON. 

I, Shri Nandalal 	son of Late Mongal ch. 

Sarker, e,c-Group-D of Bisalgarh Sub-Post Office, resident 

of village - Gcpiriagar, P.O. Kalkalia, District- West 

Tripura, do hereby verify that contents of Paraa- 1 and 

2 of the facts of the case are te to my personal knowledge, 

Ground Nos. (a), (b), •(c),(d), (e) and (f)' are txue to my 

belief, reliefs sought for in paras (a), (b),(c) and (d) 

are my humble sulinissions before the Nor'ble Tribunal and 

1 have not sippressed any material facts. 

4J 	/ ' rfc 

Tignature of the pplicant). 

TO 
VThe Registrar, 

Central Administrative Tribunal, 
Bhangagarh, Gwahati, Assam. 



IJ 	 DEPARTMENT OF POSTS: INDIA 
: 	OFFICE. OF THE CHIEF POSIM'\STER 	N.E. CIRCLE:: SHILLONG1. 
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1no Nó.Staff/175EL/99 	Dated at Shillong, 
the 4tfl NOVernOer.ff 

Approval of the Chief Postmaster General N.E. circle,Shillong 

is hereby.aCCOrded to the appointment of the following candidates to 
different cadres in different units on compassionate grounds In relaxa-
tion of normal recruitment rules as indicated againtt each. 

-- 

'Si.lName of Candidate Date of birthEdUCa 	
Cadre Division, Remarks. 

o. 	 . 	 . 	\tionai 	to 	to which I 

	

Cornrnunity. 	qualifi-WhiCh allotte'J. 
cation. . appro- 

1 

2 	 3 

1. SriIndibar Dam, 	1.3.72 
S/O Late B.K..Dam, 	O.Co 

_5pos ,Itanagar 
C/O.Sri Sukumar .  
Sengupta . Batta- 
ho. Gate (3uwahati 
18 (Assam) 

•2. Smti.ROma Chakra- 	16-4-66 
borty,W/0LateM010Y O.C. 
Cha krabo rty ., Ex-14 I cht 
Gctid(A.i) C/O  

Sonowal Postal Colony 
Itanagar (Arunchai 
Pradesh). 

Sri Prakash Kumar, 	.1071 

Tanti 	 S.C. 
5/0(L) Raghunath 
Tanti, Ex-Gr. 
Dimapur 5.09 
Nagaland. 
SmtiJadhUThati Doom, 1.4.62 
W/O(L,)Makhani Doom, 	s.C. 
Ex-Gr. tDt,_SafaiWala 
Dimapur S.0. Nagaland. 
Smti Ash:iene,W/0 SrI 29-12-76 

KhrieflqUl ie,Eç-PA, 	S. T. 

;(oh irna H .0 • C/ 0 
Rokowheiie ITI, 
Kohirna Naga land. 

Sri B:isWajit Das, 	2.9.76 

	

s/O:(I . )Tapafl Kurnar 	O.C. 

Das,.EX, Babur 
/ bazar 5.0. Viii: 

KajragaOfl P.O. 
Ka ilashahar 
(Iripura) 

4 	5 	6 

BE(Tech) PA 	Agartala Age relaxed. 

GL.VIII Gr.'D' Arunachal Age relaxed 
Pradesh 

8SLC 	p0stan.Nagaland 

NIL 	Gr. 'D' Nagaland Edu.Qua.& Age relaxe4 

CL IV Gr.'D' Naalafld Edu.Qua. 
relaxed. 

Madhyalnik Postman tt1R 

Contd.2.. 



Sl. (N. ame of Candidate 'Date of birthduca- , Cadre Division I Rérks' 
No. & 	tional 	to 	to which 

Community. 

	

	qualifi which' allotted 
Ication. 1, appro4 

ved.  

11.1 	
2 	 3 	4 	5 	i6 

7. Sri Subhabrata 	14-1I'..701 	BA 	PA 	 Age relaxed.. 
Bhattacharjc,S/O 	O.C. 
Smti.Manju Kona 

/ 	Bhattacharjee,Ex.- 
PA,Chandrapur 5.0, 
Digheñpar P.O. 
Dharmanagar, 
Tripura. 

/8. Sri Gautam Malakar, 17-6-72 	Madhyamik Postman DNR 
S/O(L)nanendra Ch. S.C. 
Malakar,Ex-PADNR. 	

I P.O. & Viii Bhagyapur. 
Dharmanagar,Tripura. 

99 Sri Nityalal Sabdakar,20'-7'-80 	VIII 	EDA DNR 
S/O(L)Nandaial Sabdkar, a.B.C. 
Ex-EEC,DNR Dn.Viii. 
Baruakandi Vla.Chandrapur 
NTripura. 

10. Smti.Sipra Dey,W/O (L) 1.3.65 	CL.IX 	Gr.'D' PSD/Sc. Age relaxed. 
Gohinda Ch. Dey,Ex-PA, O.C. 
Tura,Postal Gr.No.6 
Akhonggre,Tura. 

110 Sri Batnadeep Bhitta.- 28-2-77 HSLC 	Postman Meghalaya 
charjee,S/O Ranadhir 	O.C. 
Bhattac)arjee,Ex.Gr, 'D' 
Meghaiaya. Dn, Upper 
I)urnparing Shil ion g- 
793 004. 
Smti.Juiiana D. 	1-6-69 	Cl.XII 	PA 	Meghalaya 
Marbaniang,D/0(L) 	S.T. 
Iriancy Marbaniang, 
Ex-PA,MeQhaiaya Dn. 
Lumawba1Upper, 
Shiliong-793 005. 
Sri T.Chinkhotang, 4-6-79 	CL,IX 	Gr.'D' Mnipur. 
S/0(L)T.Thangkhokam, S.T. 
Ex-Deptl.flunner 
Manipur Dn. 
Vengnuam Dibong 
Khunou,Jiribam, 
Manipur. 

Sri Uttam Kr.Hajong, 30-9-17 	CL.IX 	EI 	Meghalaya 
S/O(L)K.Hajong,Ex-
EDE3PM,Megh.Dn.Vil1 
& P0 Zekabari 
(Garobadha )W,Garo 
Hills 

	

Cc 	f,311 



S1.Narne of CandidateDate of birthiEduca- Cadre to1DivisionRemarks. 
NbI & tional 	which Ito which 

Communityo 1, qualif i- appro.- 'allotted, 

- ( 
cation. 	ved ________ 1- 

2 3 4 	' 	5 6 	• 	7 

Sri Nandalal Sarkar, 9-2-77 	Madhyamik Postman Agartala 
S/0(L)Manaal Ch.Sar- S.C. 
kar,Ex-GrD'Agartaia 
Vill.Gopinagar P.O. 	 3) 
Kalkaliya,W.Tripura, 

Smti.Vesakhalu Medeo, 26-1-80 	HSLG 
D/0(L)Razouvonou,Ex.' 	S.T. 
PA,Nagaiand do Sri 
M.Chunzho Postman, 
Koh ima H .0 .Naga land. 

Sri Kartik Roy,S/O 8-1-80 	10+2 
(L)Babul Boy,Ex-BPM, O.C. 
Agartala Vili.I)taram 
P.O. A.R.Para.C.Tripura. 

Postman Nagaland. 

Agartala 

Smtj.Shjkha Das,D/O(L) 14-1-76 Madhyamik EDA  
Harimohan Das,Ex-ED, 	S.C. 	(Failed) 
Agartala Viii & P0 
Mogpuskarini Via:R.K.Pur 
S. Tripura. 

Sri Bajesh Kr.Dey, 9.3.78 	Madhyamik GrIDI 
S/O(L)Naniaopai Dey, O.C. 	(Failed) 

Agarta 1 a 

Agartala 

Ex-POstrnan,Agarta La 
Krishnanagar, New 
Pail i,Agarta la. 

 Smti.Himani Dutta, 	16-1-74 C1.VflI 
W/0(L)Amaleswar Dutta, O.C. 
Ex-Gr.'D',Agartaia 
.No.1.Bipin Nagar Colony, 
P.O. Kakrbon,S.1ripUra. 

 Smti.Sandhya Rani Deb,7.1.66 CL. Viii 
w/.O(L)Sudhangshu Deb, 	O.C. 
Ex_Si,Agt.Dn.Vlii & 
P.O.Tangamati,AmarPUr, 
S.Tripura. 

 Smti.Laihnemk irn,W/0(L) 1.3.69 CL. DC 
Thanzuala Lushal,Ex- 	S.T. 
PA,Nagaiand C/OL.Simte,PA 
Dlmapur S.0.Nagaiafld. 

 Sri Kanu Bhowrnlk,S/0(L) 12.6.68 CL.VIII 
Ainar Ch.Bhowmik,EXEDDA, 	O.C. 
Agartala Viii 9P0: Mohua 

• Milan Amarpur,S.TriPUra. 

 Sri B. Lalrohiva,S/O 	29-7.-80 HSLC 
(L)B. Hrangdawia,EX- 	S.T. 
PA, Mizoram ARMED 
VENG SDtJThAiZaWIL, 
Mizoram. 

Smti.Ibapli\JYrWa, 29-4-79 CL.VflI 
D/O(L) j.Jyrwa,Ex 	S.T. 
Pàstman, Megha.iaYa 
Mawlal Nonglum,LOflg 
Round fload,ShiIiong-
793 OCO: 

Gr, sDi 
	

Agartala 

Gr.'D' Agartala AgE relaxed 

Nagaland 

EDA 	Agartala Age 
relaxed. 

Postman Mizoram 

Gr.'D' 	Meghalaya 

Contd.4.. 



- 	 - 	 ..-,-- 	 -. 

ii Name of Candidate: Date of birthiEduca- Cadre to: 
& 	Itional 1which 	Of  

Community. ,quallfi- approved 
I+4rs 	I 	 I  

vision Remarks?\ 
which 

llottedjL 

2 9  Sri Biman Kukherjee, 8-11-76 
S/O(L)Bandhan Mukharêe, O.C. 
Ex-PA Meghalaya Banaree 
Postal Co lOny,Nongrlrn 
Hills ,Shlllong-793003. 

27.Smti.Lihora-Sàwkhmi4, 2-4-67 
W/O(L)N.Shongwan, 	S.T. 
Ex-Gr.'D' Meahal.ava 
do IDIRIS SAWK-M[E 
Mawlai Nongmali 
Phudmawri,Shil long-
793008. 

CL.VIII 	Gr.'D' 

CL.VII 	Gr.'D' 

Meghalaya 

Mehalaya Age 
relaxed0 

28. Sri H OACS. Yopam, 	1.1.77 S.T. 10+2 	PA 	ManipUr 
S/O Sri A.S.Ramnan TangkkL 
Ex-PA, Manipur, 
Awangthang,Ukhrul-
795142 Manipur. 

Upper age limits in respect of candidateS at S1.l,2,..4 0 7 9  
lop 21,23 & 27 have been relaxed in exercise of powers delegated for the 
purpose under DG,Posts letter No.24196/86-SPB-I dtd.21.4H89. This may be 
cited as an authority while fillini upthe First paqe of their service 
book 09 appointment. 

Educational Qualification in respect of candidates at Si, 
4 & 5 have been relaxed in pursuance Of para 6(B)(d) of D4ttl of Perso-
nnel & Trg.- letter No.14014/6/94-Estt(D) dtd.9-10-98 circulated under 
DG,Posts, D.O. letter No.24-4/97-SP6-I dt.28-12-980 

All preappointment formalities including induction trai-
ning etc* where prescribed, should be gone through by each appointing 
authority. 

Each appointing authority will please obtin original 
certificates/documents required and verify them properly to ensure eligi-
bility of the candidates. 

The appointing authority should note that the compassionate 
appointment is to be made against direct recruitment Quota and should be 
made upto a maximum of 5% of the vacancies of .  such direct recruitment 
quota. 

Candidates may be absorbed aalns posts a..s Ie1 serial baSed 
on the dates of receipt of their applications in the divisional office. 

The date of absorption of the candidates & calculation Of 
vacancy position may be communitated to Circle Office in'cue course. 

Where there is no vacancy., the selected candidate will have 
towait for his/her turn for appointment 0  

( .A.K. Dutta ) 
Asstt. DirectOx(Staff) 

For Chief Postmaster General, 
-N.E. Circle, Shilohg. 

C 



 to:- 

(I) The D,P,S., Itanagar/Kohima/Imphal/Agartaia/Ajzawl. 
The Sr.Supdt. of P.Os, Shillong. 
The Supdt.of P.Os, Dharrnanagar. 
The Supdt.P.5.D., Arunachal, Slichar, 
Respective Files. 

6- - CYndidates Concerned, 	2- '  J'sla coJiL 	k 11 
 
 

For Chief Poht1er General, 
N.E. Circle, Shlllong-1. 
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N3B..7/t/So1/RolX 	 DtOd at Acjcrt1 	the 25th Mzy' 01 

ntinu 	of •witiricJ list of cr1ic1t9S 
• 	 pprod for compssifltO 	inthont or 

o  othbr ro3.ovnnt instructi9r1 frDrn:?Optt.f°P0r 1-  
so nnel ar1  

) 	 : 	
With roforoO. to the abova subj ct it is to intimato  

- thot tho woitincJ.]4StS of approv0d coztidtS for compssionto 

ipo inno nt h vo r ,,on cloc idocl by the Dopc rtrQ nt to )c disco nt i rziod 

With 	aicto oftoCt. 	 • 	
• 

'-- :. 
It is,thOr0r0,d0 dod to obtain willi tsG fri.i 

provcc1 cndic1to on compasSOfl° cjrouncr for c idorQtifl o \ 
.borptiOfl by othor Ministrios/DOPrtrflQflt5. 

- • 	Accorcltflcjly you oro roquostod to subcait your 

/w.tho.bio4at01fl tho onclosod, proformci duly fillod 

posath-lO for onward submission to Circle 

El& 	statod. 	
( 	• 

For 	rector stal SorviCjS, 

• 	• 	T.ipUrn stato,rta1-799' 
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U CENAL ADMTNISTRAT! TRIBUNL 

G3WPHATT BENCH 

Rajgarh Road 
Bhangagarh, Guwahati-. 

tql~ 1 	if ôjDate6 Guwahati the 	.Yuly, 7OflS. 

TO, 
Sri Nandalal Sarkar 
Resident of Villag Gopinagar 
P.0:" Kalkalia, We Tripura. 

Sub:" Regarding your defective application. 

Sir, 

I am to inform you that there are some defects in 

the Original Application which you have sent to this 

Registry by Post for filing. Therefore, you are 

requested either to sand five photo copies of the 

Original pplication alongwith apptcation praying 

before the Hon'bleTribnal to decide the case on merit 
- 	 - 	 .- 	 .A 	 A 	£. as aDSefltI.a,  it  you Go na' 	.  

should personally attend this Office to. remove the 

defects of the application and also for appearing in 

:peraon al early as possible. 

s.c 

s. 

Yours faithfully 

r 

I. 

.-. 

C. 	Section Of ficer\ 


